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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

SOUTH ZONE BENCH AT CHENNAI 

IA No. 207 of 2021 

 

IN 

Appeal No. 54 of 2021(SZ) 

 

 

IN THE MATTER OF:  

 

Thomas Lawrence, Kerala     ..Applicant(s)  

 

Versus 

 

State Environment Impact  

Assessment Authority, Kerala and Ors.                ...Respondent(s) 

 

 

REPLY ON BEHALF OF THE APPELLANT TO THE IA 

FILED BY RESPONDENT NO. 5 

 

 

1. The present reply is being filed by the Appellant in 

Response to the IA (bearing IA No. 207 of 2021) which has 

been filed by the Respondent No. 5 (Winterfell Realty 

Private Limited), seeking deletion from the array of parties.  

2. At the outset, the averments in the IA are denied as 

incorrect. The Appellant herein submits that the Respondent 

No. 5 (being Winterfell Reality Private Limited), is a 

necessary and proper party to the present proceedings for 

reasons enumerated in the following paragraphs. Winterfell 

Realty is a sister concern of Dragonstone Realty Pvt. 

Limited. In fact, there are three sister concerns operating in 

an interlinked manner in the expansion of Technopark 
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Phase-3 Campus, Attipra Village, Thiruvananthapuram 

Corporation, Taluk & District Thiruvananthapuram, Kerala, 

namely: 

 M/s Winterfell Reality Pvt. Ltd  

  M/s Dragonstone Reality Pvt. Ltd and  

 M/s Dorne Reality Pvt. Ltd.  
 

All three of the above enumerated companies are 

subsidiaries of Taurus Investment Holdings, which is a 

foreign real estate company. The interlinked manner of their 

functioning is enumerated below.  

3. At the outset it is submitted that the present appeal is a 

challenge under Section 16 (h) of the National Green 

Tribunal Act, 2010 before this Ld. Tribunal challenging the 

Environmental Clearance dated 06.03.2021 (hereinafter 

referred to as the “impugned EC”) granted by the State 

Environmental Impact Assessment Authority, Kerala 

(“SEIAA”) to Dragonstone Realty Pvt. Ltd. 

(“Dragonstone”) for the proposed expansion of the Mixed 

Land Use (Master Plan) project by M/s Dragonstone Realty 

Pvt. Ltd. (“Project Proponent”/ “Dragonstone”) at 

Technopark Phase-3 Campus, Attipra Village, 

Thiruvananthapuram Corporation, Taluk & District 

Thiruvananthapuram, Kerala.  
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4. The total proposed expansion of the area of the project is 

3.93 ha, in Village Attipra, Taluk & District 

Thiruvananthapuram, Kerala (henceforth, the ‘lands in 

question’). The proposed expansion is near the Veli-

Akkulam wetlands system. The actions of the project 

proponent and its sister concerns have had the result of 

reclamation and large scale destruction of a 10 acre pond 

and a wetland system associated with it. 

5. In order to appreciate the interlinked nature of the 

functioning of the Respondent No. 5 (Winterfell Realty Pvt. 

Ltd) and the EC holder (Dragonstone Realty Private 

Limited), it is pertinent to note that through a Swiss 

Challenge, the Government of Kerala & M/s Technopark 

(Respondent No. 7) awarded 19.73 Acres of Wetland in 

Phase 3 in Technopark, Trivandrum in the year 2014. The 

parent company Taurus Investment Holdings was the Sole 

bidder on this occasion. 

6. Pursuant to this two Government Orders GO (Ms)No 

26/2014 ITD dated 10.10.2014  and GO(Ms) No 

33/2015/ITD dated 26/08/2015 were issued, by which 

sanction was accorded by the government to lease out 19.73 

acres of land to one or more subsidiaries of Taurus 

Investment Holdings, which was a foreign direct investor. 
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Subsequently a framework Agreement was signed between 

Taurus and Technopark (Electronic Technology Parks 

Kerala Ltd. (ETPKL )) on 30th Sep 2015.A copy of the 

Government Orders GO (Ms)No 26/2014 ITD dated 

10.10.2014  and GO(Ms) No 33/2015/ITD dated 

26/08/2015  have been annexed herewith and Annexure R1 

and Annexure R2 (Page         ). A copy of the framework 

agreement of 30.09.2015 has been annexed herewith and 

marked as Annexure R3   (Page                      ).  

7. The Revenue Department of the Respondent State of Kerala  

thereafter vide GO 40 of 2018 dated 03.02.2018  (which is 

Annexed to the present Appeal at Annexure A 22 (at Page 

146 of the Paper-book) permitted the conversion of 861.2 

are (or 8.6 hectares or 21.2 acres), by Technopark for a 

“public purpose” under Section 10 of the Kerala 

Conservation of Paddy Land and Wetland Act, 2008. The 

case of the Appellant herein is that given that the land in 

question is wetland and not paddy land, it could not have 

been so converted/reclaimed. 

8. Subsequently, in March 2018 the Respondent No . 7 (M/s 

Technopark) entered into lease deeds with both Ms 

Winterfell Realty Private Limited (Respondent No 5) and 

Dragonstone Realty Pvt. Limited (the EC holder), leasing 
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10 acres and 9.73 acres of land to both these companies. 

These lease deeds were signed pursuant to the 

aforementioned GO (Ms)No 26/2014 ITD dated 10.10.2014  

and GO(Ms) No 33/2015/ITD dated 26/08/2015. 

9. Both lease deeds, note that the concerned companies are 

subsidiaries of Taurus Investment Holdings LLC. Both 

lease agreements note (Clause 5.13 in the Lease Agreement 

with Winterfell Realty and Clause 9.5 in the Lease 

Agreement with Dragonstone) that: “The Lessee may 

permit or allow its own Group Companies, affiliates, parent 

company, subsidiaries, or Divisions to occupy, function, or 

work in the Subject Lands and shall inform the Lessor 

accordingly’. A copy of the Lease agreement dated 14th 

March 2018 between Technopark and Dragonstone Realty 

Private Limited, has been annexed herewith and marked as 

Annexure R4 (Page         ). A copy of the lease agreement 

dated 14.3.2018 between Technopark and Winterfell Realty 

Private Limited has been annexed herewith and marked as 

Annexure R5 (Page    ).  

10. In this context it is also pertinent to note that the original EC 

for the setting up of a proposed commercial cum office 

complex was granted to Dragonstone Realty on 7.06.2019. 

(This EC annexed to the Appeal as Annexure A -21 at Page 

5

39-61

62-89).



136.) The proposal for the same had been received in 2018 

and was first considered in July 2018.  Subsequently, the 

project Proponent (Dragonstone), applied for the prior EC 

for the proposed expansion of “Proposed expansion of 

Mixed Land Use (Master Plan) Project at Technopark 

Phase-3 Campus” on 1.10.2018 (Reference may be had to 

Form 1 of the project proponent for the proposed expansion 

dated 01.10.2018 (at Annexure A-30, Page 183-200) of the 

Civil Appeal. ) 

11. It is submitted that though the Appeal herein challenges the 

impugned EC of 6.03.2021 which has been awarded to 

Dragonstone Realty Private Limited, the Appellant’s case is 

that Dragonstone Realty and Winterfell Realty are sister 

concerns, both being subsidiaries of the same parent 

company. Both companies have entered into separate  lease 

agreements pertaining to land in Technopark phase III. It is 

submitted that Winterfell Realty is also involved in the 

illegal reclamation of wetlands in the Veli Akkulam wetland 

system,  and its role in the working of Technopark phase 3 

and its expansion is interlinked with that of the EC holder. 

Both companies are beneficiaries of the GO 40 of 2018 

dated 03.02.2018.  
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12. Therefore, given that the record illustrates that the 

Respondent No. 5 is a sister concern of the same parent 

company, and that the two entities are working in tandem 

on the expansion of the Phase 3 of the Technopark Campus, 

the Respondent  5 is a necessary and proper party to the 

present appeal. The grievances raised by the Appellant 

herein, inter alia, include grievances against the illegal 

reclamation of land in an around the Veli Akulam system of 

wetlands. Given this, the Appellant has made all the 

corporate entities that are working in tandem, in an 

interlinked manner, with the concerned project, so that any 

directions issued by this Hon’ble Tribunal are after hearing 

all the concerned parties.  

13. In view of the facts and circumstances narrated above, the 

Appellant prays that the  IA No. 207 of 2021) which has 

been filed by the Respondent No. 5 (Winterfell Realty 

Private Limited), seeking deletion from the array of parties, 

be dismissed, as being misconceived, erroneous and devoid 

of any merits.  

14. The Appellant/ Non-applicant herein, reserves its right and 

craves leave of this Hon’ble Tribunal to make further 

detailed submissions on the aforementioned IA should the 

occasion arise.         
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Pass any such order deemed fit by this Honble Tribunal in the facts and circumstances

of the case.

APPELLANT

THROUGH

G. STANLY HEBZON SINGH

ADVOCATES FOR THE APPELLANT

N.71, LOWER GROUND FLOOR,

GREATER KAILASH-I

NEW DELHI - 11OO4B

PLACE: NEW DELHI

DATE:

VERIFICATION

I, Thomas Lawrence, aged about 56, s/o p.T.Lawrence pullankulam, r/o Gv 79,

Divisional ffice Road, Near PMG Junction, Thiruvananthapuram, Kerala 659 033, do

hereby verifo that that the contents of the paragraphs stated above are true to my

personal knowledge and are belierred to be true on legal advice and I have not

suppressed any material fact.

-5U trt f(..

S. FRAMOD

on this the day of October, 2022.

D APPELLANT

l&ta liil"uv a

$H
\

RITWICKDUTTA RAHULCHOUDHARY SRISHTIAGNIHOTRI

D

>\Dr-.-.-.--.-l

)TAI
,995

PRA

Inc

m- ATTESTED
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BEFORE THE HON'BIE NATIONAL GREEN TRIBUNAL

SOUTHERN ZOI{E BENCH AT CHEI{NAI

IN THE MATTER OF:

THOMAS LAWRENCE

VERSUS

STATE ENVIRONMENT IMPACT ASSESSMENT

AUTHORITY, KERALA AND OTHERS ..RESPONDENTS

AFFIDAVIT

I, Thomas Lawrence, aged about 56, s/o p.T.Lawrence pullankulam, rlo GV 79,

Divisional ffice Roaad, Near PMG Junction, Thiruvananthapuram, Kerala 659 033, do

hereby solemnly affirm and declare as under:

1. That I am the Appellant in the above tifled Appeal and conversant with the

hcts and circumstances of the case and competent to srarear this affidavit.

2. That the contents of the accompanying counter are true and conect and

nothing material has been concealed therefrom.

DEPONENT

VERIFICATION

Verified on this _ day of October, 2022 at

...APPELLANT

that the

O lAr( I

DEPONENT

,ll
ry

,u
R

S. PRAMOD
,r ldl

/s

nothing material is concealed therefrom.

r.A. NO. 2O7 OF 2O2L (Sz)
IN

APPEAL NO. s4 OF 2021 (SZ)

contents of the present affidavit are true and correct to my knowledge and belief and

\\ w
\

o. K1251/1995
nchivoor,

-/,

o

c

ATTESTED
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